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k m  with th* reault that tfe  iotm dlat 
« •  pot 40 » lot of iaconvani-

(b) tt «o. M r  Government propose 
to r f - f  #» departure time to 7 A.M. 
iron  Dhanbad;

(c) whether Dining Car ia also not at-
tached daily and the maintenance it equa-
lly very poor. «nd

(d) what steps are being contemplated 
to improve upon the situation?

THB DEPUTY MINISTER IN THB 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) 25 Up 
Patliputra Express scheduled to leave 
Dhanbad at 4.50 hours provides a fast 
service between Dhanbad and Patna en-
coring adequate time for passengers at 
Patna for transacting their business be-
fore returning the same evening.

(b) No, as it would inconvenience the 
passengers by reducing the available time 
at Patna from 4 hours and 30 minutes 
to 2 hours and 20 minutes for transact-
ing business and due to path difficulties 
for the train at the proposed timings

(c) and (d) A dining car is ah eddy 
running on this train Only on a few 
occasions when the dining car got dama-
ged the same could not be attached, but 
the maintenance of the dining car has 
been generally satisfactory

Change* in Freight Rates of News-paperi

4719 SHRI ONKAR LAL BERWA 
SHRI PANNA LAI BARUPAL

Will the Minister of RAILWAYS be 
pleased to refer to the reply given to Un-
barred Question No 6715 on the 10th 
April, 1973 regarding undercharges on 
consignments of newspapers on stations 
of Western Railway and state

(a) the broad outlines of the orders re- 
tanftftg the changes in the freight rate 
of the Newspapers issued by the Railway 
Boar^

(b) the data on which these orders were 
delivered to the Station staff;

(c) the salient features of notification, 
if any, issued by Government in thi* r»- 
gard and the name and date of the Ga-
zette publishing it; tad

(d) whether Government will appoint an 
independent Commission to find out the 
facts as to whether changes in freight 
rates are brought to the notice of the 
concerned staff in time and if not whe-
ther the officers concerned should bear 
the losses?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI). (a) The or-
ders to the Railway Administrations were 
that with effect from 1st April, 1970, 
newspaper parcels will be chargeable at 
scale 7 of the revised parcel rates.

(b) These orders as well as the revised 
tables of parcel rates to come in force 
from 1st April, 1970 were delivered to 
stations on different dfetes in the last 
week of March, 1970, that is in time.

(c) No Gazette notification *as issued

(d) This does not arise m view of re-
ply to part (b) above. The Western Rail-
way Administration has also been asked 
to revocer these under-charges from the 
trades only and not from the staff 
12.19 hrs.

CALLING ATTENTION TO MATER 
OF URGENT PUBLIC IMPORTANCE

Re po r t ed  El ec t r o n ic s  Eq u ipme ni  iy in g  
WASTE IN THT LRDF, BANCttLOftE

SHRI M RAM GOPAL RFDDY 
(Ntzamabad) I call the attention of 
the Minister of Defence to the following 
matter of urgent public importance and 1 
request that he may make a statement 
thereon:—

"The reported electronics equipment 
worth Rs 1 crone lying waste m the 

IRDE, Bangalore due to fault equip-
ment procurement,”

THB MINISTER OF STATE (DE~ 
FENCE PRODUCTION) IN THE
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MINISTRY OF DEI ENCE (SHRI 
VIDYA CHARAN SHUKLA): Mr.
Speaker, Sir, the reported statement of 
Rs. 1 crore worth of electronics equip-
ment lying waste in Electronici Radar & 
Development Establishment, Bangalore, 
is not correct. The Electronics Radar 
& Development Establishment currently 
has electronics equipment of original 
purchase value of about Rs 4 lakhs, 
which are not utilisable due to either 
having become obsolete or due to their 
having become inaccurate after several 
years of use. These items were purchased 
prior to 1966.

Alternative use of equipment has been 
suggested by a Committee and their re-
commendations are being processed.

SHRI M. RAM GOPAL REDDY: 1
am very glad that the hon. Minister has
categorically denied the charges that have 
been levelled against the Ministry. I
think in the paper today as well as yes-
terday somebody has written all sorts of 
things against the Defence .Ministry. I
want to know who is at the root of these 
things. I would request the hon. Minis- 
tei to make an inquiry into all these 
articles appearing in the pafters and find 
out who is the press people to write this. 
When they want to write such nonsensical 
things against our Ministry, they sisould 
consult some Minister or some senior 
officer before writing such damaging 
articles.

Some time back, a team of experts and 
scientists had gone to Bangalois and 
wanted to see the equipment which was 
in an air-conditioned room. They were 
not allowed to go and see 't on the ground 
that it was a top secret thing. Of course, 
we can keep secrets of our military ins-
tallations which we have at several place 
But when the staff want to see it, they 
should be allowed to see it so that they 
may also benefit. .After all, they are 
also highly paid officers of the Govern-
ment and there should be no secret be-
tween one Government officer and an-
other. Moreover, v/e-have about 32 

s laboratories in this country and thous-
ands of engineers are working there. The
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results of working must be regularly 
checked so that our research officers 
could give the best of themselves and 
they should be given facilities so that we 
may manufacture highly sophisticated 
machinery. I want to knew from fbe 
Minister whether all these things are being 
done Or not.

SHRI VIDYA CHARAN SHUKLA: 
The news item that appeared is obviously 
based on some kind of misinformation,

SHRI S. M. BANERJEE (Kanpur); It 
has been deliberately done.

SHRI VIDYA CHAR.\N SHUKLA: 
It would have been for better for the 
newspaper concerned or the correspon-
dent concerned to have checked it up 
with us before rushing it to print, I do 
not think any inquiry as such it  needed 
in such a publication.

As to the question of a team of officers 
alleged to have gone to Bangalore and 
alleged to have not been allowed to see 
this equipment, the v,<hole report is 
completely wrong because, in the first
instance, no team was sent from Delhi to
Bangalore for any purpose of this kind 
and hence the question of their l:«ing 
allowed or not allowed to visit the
equipment does not arise,
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SHRI H M PATEL (Dhandhuka) 
When the Minister says that the infonna 
tlon given in the newspaper on the ba*u 
of which the Calling Attention Notice 
was given is not corrtct then it u very 
difficult to decide on questions to be put 
When he is asked why he does not pro* 
pose to take any a lion agtirtst the 
correspondent of the ntwspaper for giv 
mg publicity to a definitely false piece 
of news which can ao considerable harm 
he sayv it is not neceiMi\ Why is ft not 
aecessarj? Does the Minister know that 
it is the same corresp indent who has not 
chosen to remain anonymous and who 
has agtun reported m today'* news-
paper further stones of waste m defence 
laboratories, and the Minister would no 
doubt say it is again a wrong piece of 
newt The correspondent reports

"Meanwhile reports of more equip* 
ment misuse have come in In tb» 
Sohd State Physics laboratory, oryge- 
mc equipment worth more than Rs 2t 
lakhs ts lying idle In the Defence 
Research and Development Labora-
tory, Hyderabad, an electronic welder, 
worth Rs. 45 lakh*, is being used only 
lor isolated jobs ”

Dow (he Mauler not realise that v*m  
Information of this Mnd Is pabWafced pro-
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mi neatly in * national daily newspaper, 
over a signed statement, it is necessary 
for the Miniatar to challenge that state* 
moat aad to call upon the newspaper 
either to apologise and contradict that 
statement or publish the Minister’s own 
version and say that everything is as it 
should be?

It is not merely a question of «ome 
equipment lying idle or unused. The 
equipment may be of an obsolete nature, 
or by the time it arrives, it becomes 
obsolescent, because in tbtf field of elec-
tronics, progress is very rapid, and 
therefore obsolescence may be rapid, and 
that is understandable. le t us know all 
the facta; merely saying that it is not 
correct is not enough.

I would repeat that if your statement 
i» correct, then action must t*e taken 
against the correspondent of the news-
paper for giving publicity to an informa 
tion which is not oolv wrong but is false. 
When he says that perhaps it may be due 
to some misunderstanding, what mis-
understanding can then be? When you 
•ay that it is not correct and there is no 
such thing as obsolete equipment worth 
so many crore* of rupee* in the electro* 
sic industry, and when you say that 
there is no question of any machinery 
lying idle and all that you have of an 
obsolete nature is Rs. 4 lakhs worth of 
equipment of old 195* vintage, when 
that is the situation, 1 think it is neces-
sary that you should call upon those 
people to explain or otherwise take steps 
against them. Will the Minister be pre-
pared to do so?

SHRI VIDYA CHARAN SHUKLA: 
While I am thankful to the hon Member 
for having raised this point here, once 
they have raised this question in Parlia-
ment and given m  the opportunity of con-
tradicting the news on the floor of the 
Home, what further contradictions are 
required in this particular aspect*

An far as the action apainst the jour-
nalist is concerned, it is really surprising 
that he should plead for some action 
against the journalist, who makes irres-

ponsible reporting. It is obviously a 
piece of irresponsible reporting., Ha
must have got *ome information from
somewhere and he believed it to be 
right. If he was a seasoned and 
perionced journalist, he would have
checked up the facte with us or trom the 
LRDE in Bangalore, before rushin;? to 
the print or giving it to the Editor tor 
printing. Therefore, 1 would say that in 
our country where the pre&s is free, if 
somebody reports inaccurately or does
some inaccurate reporting w© aie defi-
nitely duty bound to contradict it and 
bring the real facts to the notice of Par-
liament and the country, and I have 
taken the opportunity to do so in reply 
to this Calling Attention Notire Further 
to this, I do not think wc are bound to 
take any action Hie public and the 
readers of the newspapers are free to 
judge. I have categorically stated that 
whatever information t* printed there, 
either the first instalment or th? second 
instalment, is inaccurate. The second 
instalment is as inaccurate a* the fir\f 
one. And therefore, whatever has been 
printed in those newspaptr, I am offi-
cially contradicting them categorically
I hope you would igree with me that as 
far as the Ministry of Defence is con-
cerned, no action from our side it called 
for against the journalist. 1 have given 
all the facts. If further facts are re 
quired either in the consultative commit-
tee or on the demands of our Ministry, 
we shall give those details

SHRI H. M. PATEL: Even if you
suggest that the journalist was not a 
responsible journalist I do n^t say on 
what basis yon say so—certainly it is a 
responsible newspaper. Hindustan Timen 
is a very responsible newspaper. There-
fore, if it has published things which are 
wrong, I do not think th.it it should be 
just left like that.. .(Interruptions).

SHRI S. M. BANERJF.F: Should
every newspapei report he contradicted?

SHRI H M. PATE I : It is a very
detailed report in a very responsible 
newspaper. 1 suggest that the bon. 
Minister should give serious consider-
ation to this and pomt out that a rSspon-
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mhu> ftewspaper should not give publicity 
10 ttuv kind of wrong information.

SHRI VIDYA CHARAN SHUKLA: 
Let me put tbe record straight. I have 
mat said that this journal is irresponsible.
I have said that this reporting is irrespon-
sible. In the opinion of Shri Patel it 
may be » national newspaper and a res-
ponsible newspaper. 1 am only saying 
that this particular report is inaccurate.
If drawing the attention of the newspapei 
and contradicting that cannot be done 
adequately through the forum of this 
House, there cannot be any other forum 
where it could be done more forcefuly 
I fully agree with Mr. Banerjce that 
LRDB ha* done excellent work and it 
haa a wonderful record of work and it is 
really distressing that attempts should be 
made to cast aspersions on that estab-
lishment

SHRI P K DEO (Kalahandi) Fhe 
ncwbpapeih had done a patriotic job by 
reporting the news item but for which 
there could not have been a discussion on 
the floor of the House and it would not 
hare been contradicted by the Defenct 
Minister It is asking too much that the 
Press Reporter should have consulted 
the Defence Minister before giving the 
report for publication; it would be an 
infringement of the freedom of the Press. 
It is quite immaterial whether the price of 
the obsolete machines is one crore of 
rupees or four lakhs of rupee* but the 
fact remains that there are some machines 
which are abaolete and they are in the 
custody of the LRDE I should lik« to 
know what is the function of the De-
fence Research Development Organisa-
tion and what have they got to do witn 
the LRDE and can they probe into tbe 
stock of the LRDE? Fven if the\ do not 
do have they got the power to do such 
a thing?

Regarding LRDE even though the* 
have done «ome excellent job. the f.ict re-
mains that tili now they have not been 
able to produce a sophisticated radar 
which could be used by our Navy or the 
Armed Forces* Secondly, it has been 
brought to our notice that w© had im-

ported a larfe number of components for
our computers from the Soviet Union 
and the East European countries, the 
cost of which is much more than a com* 
puter which ia available in the inter-
national market. Sir, taking into con-
sideration all these facts, may I know 
from the hon. Minister, whether it is 
Rs. 4 lakhs off- Rs. 1 crore on whose 
shoulders the responsibility would lie, 
for the procurement of these obsolete 
machines

Secondly, 1 would like to know whether 
Government is going to appoint a Com* 
mittee to go into the question of the 
working of the various defence labora-
tories, as the Sarkar Committee did, in 
regard to the laboratories under the 
CSIR.

Sir, thirdly, some research papers are 
being published b> the Defence Ministry 
Should they be considered top secret? 
Should they not be made availably (or 
our use. so that, we would be in a posi-
tion to know whether they are doing 
any fruitful research and this could also 
be utitised for the defence of this coun-
try.

SHRI VIDYA CHARAN SHUKLA: 
Sir, it is really surprising to hear the 
hon. Member saying why should a 
journalist check up with the Ministry. 
If the journalists or the responsible news-
papers are anxious to put forward for 
public information accurate news, then 
they normally do this kind of thing. 
Whenever any information is provided 
to them, if they want to be sure about 
the authenticity or the correctness of it, 
then, they do rheck up with the con* 
cerned Ministries. We freely give them 
information, whatever information that is 
in our possession. After that, it is up 
to them either to believe the version that 
we have given or to believe the version 
that they have got and print it We 
do not think that they should believe 
our version and not the version that they 
have got. on account cf what we have 
told them. Therefore, I  think, it would 
have been far better and all Oils confu-
sion could have been avoided, if the
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gentleman concernoJ had taken the 
uoubie of eiUier consulting the Establish-
ment or checking up with the Ministry of 
Defence, to know whethei this news is 
accurate or not-

About the relaiionship of the Dcfeuce 
laboratories with the D e f e n c e  Mm,stry, 
these are departm eatal laboratories. 
Ihey  function under the Ministry o . De-
fence The organisation is known as De-
fence Research and Development Orgum- 
sation. The head of this organisation is 
the Scientilic Adviser to the Raksha 
M antn. Iherefo/c. these departments 
function normally under the Minis cr 
of Defence Production and generally 
under the Minister of Defence.

The question of making enquiries did 
not arise and the question of sending a 
team, as I said earlier, did not anse be-
cause all these things were not necessary. 
Only some part of the equipment which 
was purchased, on thg date that 1 have 
indicated in my main statement, was 
found to be inaccurate because of years 
of use and some of them have bccomc 
obsolete. This obsolescence has come 
after eqmpments worth erores of rupees 
were purchased, which are under current 
use and which ire  not obsolete. We do 
not waste even this small part of equip-
ment that we have got. We have asked a 
team of experts to go into this and hnd 
out whether other laboratories of Gov-
ernment or other civilian laboratories 
which are not connected with Defence, 
would be able to use them. If they are 
able to use them, we shall be willing to 
hand it over to them.

Sir, the hon. Member raised the ques-
tion of production of radar or develop-
ment of radar here. May 1 say that this 
Establishment has done an excellent iob 
and 1 will give you three or four mam 
things they have done. They have done 
many more things !ik: that. T would not 
like to take the time of the House in 
enumeratinri all these things. For ins-
tance. the moving target indicator which 
provides facilities to the existing fire con-
trol radars on detection of low flying

2t>, 1^74 l y i n y  »»»
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aircrafts, has been developed and h»a 
been productionised in one of th« piiot 
plants of the LK.D£. This ii aoing lo be 
subsequently productii;.iised in bn,iral 
Electronics Limited. Ihis equipment 
which was developed by this laboviitory, 
was evaluated by the users in competi-
tion with the imported foreign radar ot 
this particular nature. The radar that 
was developed Ir/ this laboratory was 
found to be much superior than the jm- 
ported one, and therefor:, they accepted 
the radar developed hy this Iabora!oi>, 
Now, this is going to be productionised 
by Bharat Electronics Limited iind this 
one work alone will re'nlt in a snving 
of foreign exchange to the tung of 
Rs. 15 crores.

Lhe other thing they have developed 
for the army is the Field Artillery Radar 
which has been productionised by BEL 
and introduced into service already. 
With this radar, it is possible to find the 
location of the enemy mortar and gun 
position for counte'" bombardment role.

TTie third thing they have developed is 
the Battlefield Surveillance Radars which 
were developed jointly by LRDE and 
BEL. BEL are the production agency. 
This is in the final stage of evaluation by 
the army. With this it is possible to find 
out during the night the movement of 
personnel at a distance of abnnt KM 
and movement of vehicles at a distance 
of about 18 KM. Tliese sophisticated 
modern equipment have been developed
by this laboratory by using our own
technique and manpower and adopted 
fcy the armed forces. They are being 
productionised in BEL. There are several 
others also. So, when they have done 
this good work, to cast aspersions on the 
personnel and on this laboratory is 
really unfortunate- We have not found 
it necessary to appoint a committee to 
go into the working of the Defence 
R & D becau.se we have a system of 
constant monitoring of the work being
done. Whatever faults and difRculties
come to our notice, we try to correct 
them from time to time.

SHRI N. R. LASKAR (Karimganj)r 
We are really glad the minister has eon-

i
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Shri
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tradicted th» news item because I hava 
personally seen this unit myself and they 
Mtt doing execellent work. But one 
thing is dear. When they purchase equip-
ment from abroad, due to lade’ of co* 
ordination, when the equipment arrives 
ia India, we find it is obsolete and 
could not be utilised. So, I request the 
Minister to see that this lack of coordi-
nation is minimised in further pur 
chase*. The only way to get out of this 
difficulty is self-sufficiency. I do not
know if LRDB is making any serious 
effort to attain self-sufficiency.

SHRI VIDYA CHARAN SHUKLA; 
Yes, Sir. This laboratory is making 
«Miaw efforts to achieve as much of 
oelf-reliance possible in tluu own 
field. Whatever dilHculty has arisen with 
regard to this equipment worth R>. 4
lakhs, it is not really due to lack of co-
ordination, but certain other tettsons 
which have been gone into and xv- have 
taken steps to correct them

1 forgot to reply about the icscarch 
paper. We have pi infed many papers 
by defence scientists in the Iasi few 
yean. In 1971 and 72, about papers 
have been printed. This is within the 
constraint of security that we have to 
maintain. If the particular subjeu they 
are dealing with has been classified as 
secret or top secret, obviously the papers 
regarding tlut cannot be publicised. 
What I have said is about st«ch matters 
which have not been classified as secret 
and therefore they were published in 
scientific journals or read in seminars. 
This indicates the good work that the 
Defence R 4 D is doing in this field.

1*96 (SAKA) Re. Question oj 21% 
Privilege

PROF. MADHU DANDAVAHs: The 
Chief Minister of Maharashtra made a 
statement at a meeting of the Chamber 
of Commerce & Industry in Bombay 
that the Centre is going to make a policy 
decision within two or three days and 
that 50 per cent of the food production 
would be made available to the free 
market and the rest would be taken over. 
Even though the Parliament is in 
session, the Chief Minister had the 
temerity to make such a statement when 
he was presiding over the meeting of 
the Chamber of Commerce and Industry. 
Since it is a policy mattet or the Central 
Government, it is a contempt of the 
House and, therefore, a breach of privi-
lege is committed by the Chief Minister 
of Maharashtra. So. I ma> be per-
mitted to raise this issue
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MR. SPEAKER: When the Ch>ef
Ministers and other Ministers come hers 
they may ask for a change in formula-
tion of policy and make so many de-
mands.

wawr fignft vrafttft : 3$n?r 
q ^ r r  f a  fr z  rft enrftmt 

|  imfwsRV t  I

12.45 hr*.

RE. QUESTION OF PRIVILEGE
i

PROF. MADHU DANDAVATB
(Rajapur): Sir, I hav« given notice of a 
pfhHJege motion. I may be permitted to 
make a statement on that. You may 
tak$ your own decision on that.

WEARER: I  am sorry, it is not 
wttWi #K> scope of the privilege motion.
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